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“1994” and “ten days" by “fifteen
day. (Interruptions). We do not
want this Errata.
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SHRI SATISH AGARWAL: What
is the difficulty when the Ordinance
is in force? The law is in force., We
support the spirit. We do not know cer-
tain details, What are thoge details?
So as to support the Bill wholeheartedly,
«..(Interruptions) .

SHRI VIREN J. SHAH: Mr. Vaya-
lar Ravi mentjoned about the spirit.
Certainly’ we accept the spirit. Mr.
Ravi, you come from Kerala. You
also know tha; the spirit has to be
properly blended. Otherwise... (Inter-
ruptionsy. We  wang the  blended
spirit so that it has the right effect
and not the wrong effect, (Interrup-
tions).

I. STATUTORY RESOLUTION SEEK-

.. ING DISAPPROVAL OF THE
CABLE TELEVISION NETWORKS
(REGULATION) ORDINANCE, 1994
PROMULGATED ON THE 29TH
SEPTEMBER, 1994,

IO, THE CABLE THLEVISION NET-
WORKS (REGULATION) BILL,
1993. '

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Mfr, Viren
Shah may move the resolution and
the hon. Minister may clarify al
the points raised by the hon. Mem-
bers at the time of reply.

SHRI VIREN J. SHAH (Maharash-
tra): Mr. Vice-Chairman  Sir, I move
the following resolution:

“That this House~ disapproves of
~ the Cable Television Net workg

(Regmlation) Ordinance, 1994 (No.

[ 8th FEB.

1994 1 disapproval of 416
-~ seeking Cable Television

9—of 1994) promulgated by the
President on the 29th September,
1994 v

mre are two aspects. As we all
mentioned, the regulation of the
Cable TV Networks has not been
something which any poljtical party
opposed. In fact, it has been suggested
by different political parties, There are
two grounds. One is, it is a matter of
great regret for me that in every
Session,, some of us cppose the prac.
tice of Ordinance This is the fourth
or fifth time that I am standing here
to oppose an Ordinance and every time.
all sections of the House sympathised
with the point of view that I made
that in a democratic system of Gov-
srnment, in g Parliamentary system of
Government, the governance of the
country by way of Ordinance is consi-
dered undesirable. If the hon. Minis-
ter takes'the trouble to go into the
debates of the Constituent Assembly
which once I quoted, Ordinance was
to be on a very exceptional matter
erd a matter of such publicimportance
that it could not wait andg even the
persons sitting in the Chair have sym.
pathised with my point of view and
if T recal} rightly, the Deputy Chair-
parson then present, also mentioned
that the practice of bringing Ordinan-
ces should be resorted to very rarely,
Yet, what do we find in this case?
Here, a Bill was introduced in this
House in August 1993 and the same
was immediately referred to the Stan-
ding Committee on Communications.
The Standing Committee on Commu-
nications went into action in a very
forthright manner, very quickly and -
on 25th August submitted a report.
They have said: “Because the Bill wag
introduced in Raiva Sabha on 3rd
August, 1993, published in the Gazettt
and so on, considering the time cons-
traint in which the Committee had to
work, the Committee had only four
<ittings to consider the Bill.” Any-
way, they have given a comprehen-
sive report. Now, that wags available
to the Government on 25th August,
1993. Thereafter, several sittings of
this House have take place. Now, the
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khon. Ministers job would be tg ex.

plain tc thizx House why it was not
possitle 10 bring the Eill immediately
after 256tk August, 1993 belore the
House angd what the reasons were that
led to promulgatig an Ordinance.

What explanatiou has he given? With
great respect, I may subinit, the ax-
planaticn given by the Minister is not

at all sarisfactory, It does uoi ex-
pPlain why the Governmeny did not do
anything fiom 25th Augusi, 1993 till
the last sitting of the Rajya Sabha

before w2 adjourned in the last Ses-

sion. This 13 a matter of considerable
imporiance be:zause it was mentioned
a number of times that a habit is
developing—may be with officials or
may Pe with the Ministers 1o take
Parliament for granted. Even if we
do not do it. they will issue an Or.
dinance andg then becaute the Ordi-
nance g ivsued. the House will pass
the B:ll and hence the matter is taken
care of  Is this the way we want
to function as a matiire Parliamentary
democracy affer 0 manv years of our
bringing intn effect the Parliament
dfter ?26th January, 1950? That has to
be exarained seriously. My first re-
quest ic the hon. Minister would be,
please consider that aspeet first. Now,
lat us take up the explanation part.

Let us sce baragraphs 3 and 4. T am
guoting. “After the Bill was introduc-
ed, it was noticed that attempts were
being made by certain companies to
buy emall operators ete,, ebe. and to
provide a sense of securify to the
small cable operators and to ensure
adhersiice to the programmes, the Or-
dinanze way promulgated ” Wag this
not found between August 1993 {1l the
time the need for the Ordinance came
up? And here there is a ifallacy. T
am sure the hon. Minister must have
read o report which appeared in one
of the Financial papers thres days
back on the front page. “Two very
jarge corporativns one of the largest
corporations in India. in collaboration
with 2 foreign company, are buving
over ihe entire Cable TV MNetworks in
India They had already completed
neecotiacons with 25,000 cable T.V.

!
1

[RAJYA SABHA] (Regulation) Ordinarce, 418

1994 promulgaled or
Cable T,V. networks

cver lindix. And here it js a mockery
w0 say that to pievent the Small and
medium operators being taken over, this
Urdigance had to be brought. So I
have to be careiul abouv what words
T shall use, but T think there ig either
lack of clarity or, I am going to say,

tack of perhaps intellectual integrity
in; thiz matter. That jg why this kind

D% explanation is heing given while
exactly the oppnsite  jg  happeing.

Now let ug Ieak at thiz from a dif-

ferent angle. After the Bill wag intro.
duced and afier the Ordinance, a num-
ber of amendments. have been  broughs
in  Now the amendments are brought in
hecause of the Standing Committee Re-
port. In those amendments rhere are
a minber of amendments that they have
sccepted from the Standing Commitie
There are a few which have not  been
accepted. T would jike to talk about two
¢ three of those which are not accep-
red. Apar; from the amendments, Clause
7 savs:

“Every cable operator shall main.
iain a register in the prescribed
, form and go into, etg, etc...... ”

The Government has received repre-

sentations from the Cable Television

et works Association. That they

haye submitted to the Prime Minister,

ihe Minister of TInformation and

Rroadcasting and others in which they
have welcomed this and yet, they have

mentioned “In keeping such a register,

perhaps, there is no consideration of

sracticability of it”.  1f any Gov.
ernment officey who has drafted this

and gone through it had sat for two

days with any cable T.V. operators,

he would have found out whether it

was possible. There are 20 chan-

nels. Thirty channels will be there,

Ta maintain a register of everv pro-
gramme from 30 channels is a Hercu=

lean task and T think the hon. Mi.

nister may want to consider the prac-

ticability of that.

Alsn. about the Ordinance, T was
veading some nf the editorials. A
number of them have heen vervy eri-
tical: critical berause they have
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Clause 8 says that it w111 be obliga-
lory to show and retansmit at Isast
one Doordarshan channe], In the
Ordinance they have made it two.
And in the Bill they have brought
out. two channels. What does it
indicate? It indicates that on their
cwn volition, people do not want to
see Doordarshan. This is a very
sad thing. Doordarshan is my own
country’s television network. Ag an
Indian I fee] very bur¢ if I find that
Indians do not want to look at this
Doordarshan  and you have itc nse
Stale power to make people see Daor.
darshan by making it obligatory. We
have seen in the history of the last
50—70 years that wherever the State
power is used to control any kind of
media, jt has a negative ang counter
prodyctive effect, 1 would submit
to the hon. Minister to reconsider
that. He can bring anbther amend-
ment and either remove thig or bring
oyt the original idea of one Door-
darshan channel instead of two Door-
darshan rchannels. Why is he so
diffident that people will not be see-
ing Doordarshan? I am sure il
Doordarshan gives good programmen
--- some  of the programmes are very
good — the people would be willing
to see on their own volition as I do.
1 do it not because I am a proud
Indian but 1 do i{ because I like to
watch it. There are a couple of
amendments. In clause 19 (Chap-
ter V) — the Standing Committee
had referred to this and tha{ too, per-
haps, (hey had discusions in two sitfings
—it Is stated:

“Where an officer, not below the
rank of a Group ‘A’ officer, etc.,
ete. ....”

Here, there is a ikelihood of sub-
jectivity coming in.  And then, thete
was a discussion in the Committee on
‘any . other ground whatsoever’, It
is given in |
varigty of things are likely to be
promoted. on  grounds of religion,
race, Janguage, caste or community or
any  other ground whatsoever.
On ‘or any othey ground whatsoever’
ihere 'was™ a discussion in the Com.

the public interest. A .
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mitfee — because the Report says
s0 -~ and they finally thought it
would be better — it was one ver

cion of theirg — (o delete that. But

then another group said  “Let ji be,
Words should be added and recor-

ded in writing.” It thig ‘er  any
other ground whatsoever’ is to be

there, then this ground should be in

writing; otherwise, subjectivity will
come ihn, We know what js hap-

pening in ‘different parts of India.

Angd in the Government if any officer

at thiz level wants to be given such

pover, it can lead to unhealthy prac.

tices. It can lead to corruption.

I think all of us, including the Minis-

*erg of thic  Governmen!, publicly
zay that want to root out corruption.

Then, why should we provide
something which would bring harass-
ment and corrupt practices? Tn sub-

clause (3) of clause 15 of the Bill it

iz stated that no furthey appeal shall

li- wgainst the order of the courb

made under sub.section (2). The

Commiftee felt that the Cable opera-

Hars should be diven the right of
sccoad . aopea]l  and therefore, it re--
commanded that sub.clause (3) of-
clause 15 of the Bill should be am-

ended accordingly. Thig has not

been done. The hon. Minister may

kindly consider the recommendation,

which is again a unanimous renom- -
mendatipn, of the Standing Com-.
mittee. that the right of-second ap. - -
peal may be included in the Bill. T.
find that you have not included it in

voup amendments. U .

1 wonlg rather sybmit that we are .
in sopport of,  the Cable Television.
Networks (Regulation) Bill . But we |
stronglv oppose the practice of pro- _
mulgatine  Ordinances. We alco  sub-_
mit that the Minister must explain
whv the Government did not do .
anything frem the end of August, .
1993 till the end ‘of the Jast session__
of the Rajya Sabha and issted or- _
dinance in between this session, and
the last session. The urgency which .
he hag described here has no  mena-
ing, After the promu]gatlon of the
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Ordinance gn 29th Seotember 3 news
item has appealed -— it has come only
four or five daye back—that two
larze  curperations  are  gobbling up
21l small cable operaters, There
teems to be something unclear in the
mind of the Government or there is
What was
I would rertain-
Minister to ex-

the reason for

the need for this?
ly expect the hon.
nlain f{o this House
“his.

THE MINISTER OF STATE OF
THE MINISTRY OF [MNFORMATION
AND BEOADCASTING (SHRI K. P.
SINGH DEO): Mr. Vice-Chairman,
T beg to movse:

That the Bil] to regulate the ope-
ration of cable television networks
in the country and for matterg con-
nected therewith o,  incidental

Sir, a Bill, the (able Television
Wetworl: (Regulation) Bill 1992 to
regulat: the operatipn of cable tele-
vision neftworkg in the country was
intinduced in the Rajya Sabha ofi
3rd August 1993, This Bili provided
for, (1) registration of cable npera-
torss (2) obligation to engure that
*he progtammes conform o the pro.
gramme and advergisement codeg to
ke notified by the Ceatral Government
(3) obligation 1o re-tiansmit af least
one Doordarshan  chatnel of  the
sheice of the cable operator, (4) Ob-
ligation fo use only such equipments
in the cahble televigion network which
confprm to BIS gpecification; (5) pen.-
allies for violation of the obligations:
(6) designativn of a competaeni au-
therity having - powers to  sarction
prosecufion and to issue restraint or-
derz, in public interest, iy prohibit
the cable operator from carrying out
any parbicular programme: and (7)
other incidental and  conseguential
provisionhs The Bil] wag referred to
the Parliamentary  Standing Conmt-
mittee n  Communications. The
Standing Commiitee on Communica-
Hans crmitted it Rebned nn 27 /.92

[ 8th FRE.
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Slanding Commitbee and the suga-
tions made by the cable operators,
certain amendments to the Bill were
considered essential. In the mean-
. tine, a new development
200 pomsyoon place, namely, the re-
ported attempts being made by cer-
tain big rcompanies to buy out smal.
ler cable operators so that they could
have exclusive  control over a large
area, 1t was, therefore, decided to
orerationalise the cable law immedi-
ately through the promulgation of an
Ordinance so a3 to provide a sense
of zecurity to the small cable ope-
1ators, ensure adherence to the vari-
aus godse and empower the appro.
priate authorities to proscribe  the
carriage of undesirable programmes
rhannels.

THE VICE CHAIRMAN (SHRI
SURESH PACHOURI): Mr. Minister,

just a minute. May, T have the sehse
of the Houke?

ot gy o nlgw : AT TS
@ ! i Ay M E (sawenT)

InaWEaN (A YW =)
gYTT AT A FEgT § A7 g
iy fearmy w=iny 3% a1 & o
e F a1 ZIT USIH F4 -

oY GigewE At (afeaa g
T wedE HifA | (d@ame)

4

R TR TP
e Sz, 28

N °

SHET BEAM JETHMALANI: Mr.
WVice-Chalrman whetlier you take up
the Special Mentions opr adjourn tha
House, 1 am indifferent. But, ab
least give us some opportunity to
study the documents. Thig matter
should not go on tomorrow. We at .
least get the document from the Li- 7
hravy and study it
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THE VICE-CHAIRMAN (SHE1
SURESH PACHOURI): Mr. Minster,
how much time will you take?

SHR1 K. P. SINGH DEO: Sy an
other two minutes.

. Sir,'the Presideny accordingly pro-
mulgated the Cable Television Net-
works  {Regulation) Ordinance. 1394
on.29th September, 1994.

The Ordinance provideg tor lhe re-
gistration of cable aperators at thsir
head Post Offices after paying a
nominal fee of Rs. 50/- adhermg to
the prescribed programme and adver-
tisement codes which ste heing spait
out separately in the rules, manda-
tory carriage of any two of the
Doordarshan Satellite Channele, and
the replacement of cxisting equip-
ment  being used by the cable net-
works with that meeting the specifi-
cation laid down by the Bureau of
Indian Standards within a periog of
three years from the date of the esi-
ablishment and publication of the
same.

Besides these, the Ordinance also
provides for penalties, including fine
and imprisonment, for violaticn of the
various provisions ag well as for non.
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adherence to Llhe programme/adver-
tusement codes The Governmment
bas accepled the demand made by
inz cable operators that they should
not be held responsible for the pro-
zcammes of foreign satellite channels
which can be received without the
wse of any specialised gadgets-deco-
ders However, the Government
has retained tlie poviers to prohibif
the operation of cable aetworks in
such areas, #s it may coinsider neces.
fary in the public interest ang the
mawntanance of law and order.

With these words, I commend the
amendments to The Cabla Television
Naworks (Regulaiion) Bill, 19383 for
approvai of the House.

The question: were proposed

THE  VICE-CHAIEMAIT (SHRI
SUREEH FACHOURI) Now (he discus-
sion. ou ¢he Starutory Resolution and the
Cable Television Networks (Regula-
tion) Bill 1993 wil] be taken up at a
fater stage.

The House 1 adjourned tiil 11.00
fomornsyw .

a4 .

The House then adjourned

at three minutes past five of

the ciock tl] eleven of the

clock on  Friday, the 9th
December, 1994.



